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JUDGEMENT 

 
09.04.2019   -   Learned counsel for the appellant submits that the respondent, 

operational creditor, has taken steps through the Resolution Professional for 

withdrawal of application admitted under Section 9 of Insolvency & Bankruptcy 

Code, 2016.  Learned counsel for Respondent- operational creditor, as also the 

Resolution Professional appearing in person subscribe to this statement.  It is 

submitted on behalf of both the parties that the process for withdrawal of 

application admitted under Section 9 of the I&B Code, 2016 is under way and 

the Committee of Creditors in its Meeting held on 22.3.2019 has accorded 

consent with 100% voting share to proposed settlement paving way for 

withdrawal of application in respect whereof the Resolution Professional is to 

take steps for seeking approval from the Adjudicating Authority.  Extract from 

Minutes of 4th Meeting of COC in this regard filed by the Resolution Professional 

is taken on record. 

2. In view of this development the instant appeal no longer survives for 

consideration.  The same is disposed off. 
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